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SHRI MADHAV RAO SCINDIA: 
Regarding operations, how it will affect 
the working of the Railways, I wil1 certain-
ly answer it. But the asse~sment of Sales 
Tax losses or possibly the Sales Tax 
Revenue is not something on which the 
Railway Department has to say. 

(Inierruptions) 

SHRI PRIYA RANJAN DAS MVNSI : 
May I know from the hone Minister 
whether the mobiliSation of the Sal es Tax 

« 
Resources is the constitutional right of 
each State Government. Pending the 
decision of the Sarkaria Commission about 
the relations between the States and the 
Centre. Wbile the Planning Commission 
has accused and aIJeged the State Govern-
ments for failing to mobilise the resources, 
I want to know whether it is not a basic 
fact that as between the Government of 
India and the State Governments, in con-
sonence with the spirit of the Consti tution 
of India, the States should Dot be deprived 
of their legitimate resources of the Sales 
Tax and tbat the Railway MinistrY 
is bound to carry out the instructions of 
the State Governments in this regard w ith-
out depriving their rights. Therefore, I 
would like to know from the hone Minister 
a~ the ticketless passengers are not permi· 
tted to travel in the trains, but the goods 
willnot travel in the trains without paying 
Sales Tax to the States. Why the Railways 
would- not make some arrangements to 
meet this problem? 

SHRI MADHA VRAO SCINDIA : I 
would like to reiterate that our primary 
re~ponsibility is to transport goods; and 
we will do our best to cooperat e with all 
the other Ministries, al1 the other depart •. 
ments and all the State Governments, 
insofar as it does not affect the mobility 
of our wagons, or our movements. I would 
lite to mention here that Railways are a 
very important part of the economic infra-
structure of our country. 

MR.. SPEAKER: It will mean that we 
will have to refer ihis question to some 
otber M inistr},. 

SHRI MADHAVRAO SCINDIA: We 
have increased the mobility of walons. 

(Interruptions) I would bel to differ from th=» 
hone Member. We have issued a circular to 
Railways that an possible help should be ex-
tended to sales tax officers. They should 
be given access to all records. They can 
even extract information from our r .!cords: 
all cooperation should be g iv'en to~hem. 
I think this is being don e now in all the 
Railways. 

SHRI SOMNATH RATH: Will the 
Railway Department insist on the 
production of clearance of sales tax before 
they are booked? 

PROF. N.G. RANGA: That is right; 
it should be their duty. 

SHRI MADHA VRAO SCINDIA : This 
is the entire question. We are sayin~ that 
it is not possible to do so. 

PROF. N.G. RANGA: We expect the 
State Governments provide security 
assistance to the Railways. Should there 
not be reciprocity from the Centre also? 
( Interruptions) 

Telugo-Ganga Project 

*246. SHRI NARSINGRAOt SURY-
AWANSHI: 
SHRI SRIKAN1A DATTA 
NARASIMHARAJA WADI· 
YAR: 

WilJ the Minister of WATER RESO-
URCES be pleased to stat e : 

(a) what are the salient features of the 
proposed Telugu·Ganga Project and when 
it is likely to be approved; 

(b) whether the above project ensures 
fun share of Krishna water to Karnataka; 
and 

(c) if Dot, whether Government will 
consider the proposal to remodel the 
proj eet to fully protec t the interests of 
Karna taka State ? 

THE MINISTER OF WATER 
R.ESOURCES (SHRI B. SHANKARAN. 
AND) : (a> to (c) The TeJulu OaDIa 
Project i. estimated to cos. Rs. 63'1 eror .. 
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as per tbe project report of September, 
1983. It env isages coaveyanc e of IS 
TMC of Krishna waters upto Tamilnadu 
border for Madras City Water Supply and 
irrigation of about 2.34 Jakh hectares in 
Andbra Pradesh by utilising about 29 
TMC of surplus .Krishna waters and 30 
TMC of Pennar River waters, It will be' 
considered for clearance when its techno-
economic viability is fully establisbed and 
its inter-State aspects are re~olved. The' 
share of Karnataka in Krishna waters is 
governed by the Tribunal decision, and the 
State's interest will be kept in view while 
processing the Telugu Ganga Project. 

SHRI NARSINGRAO SURYAWAN. 
SHI : My qUestion is this: 

(a) What was the project inaugurated 
on 25th May 1983 in the presence 
of the Karnataka Chief Minister 
Shr i Ramakrishna Hegde; was it 
the TeJugu Ganga project, or the 
project for drinking water supply 
to Madras City? 

(b) Was the Telugu Ganga project in 
accordance with the 1977 agree-
ment; if not, bas Government of 
India accorded approval to the 
Telugu Ganga project? 

(c) Is the statement of the Chief 
Minister of Andhra Pradesh tbat 
he has full rights regarding the use 
of excess wac er correct '1 1 f not, 
wi)) it Dot encroach upon the 
share of Karnataka in the surplus 
water? 

[Translaion] 

SHRI BALKA VI BAIRAGI : Hon. 
Speaker, Sir, the Ganga has been Sandwit-

'ched between Rama and Shankar. On one 
side, there is Rama Rao and on the othel 
Ram Krishna Hegde. 

SHRI B. SHANKARANAND : It is not 
the Ganga which bas been Sandwitched 
between Rama and Shankar: it is the 
Telulu Ganga. (Interruptions) ••.•.. What 
can poor Sbankar do ! ...... ( Interruptions) 

SHRI S. JAIPAL REDDY; Telugu 
GaDla bas stuck up. 

(English] 

He prejudges tbe issue. T~lugu Gao._ 
has not stuck up in sp it e of Mr. Shankara-
nand. 

[ Translalon] 

SHRI B. SHANKARANAND : You do 
not get stuck up In it. Mr. Reddy. 

[English] 

It is true that there was an agreement in 
1976, at the initiative of the tben Prime 
Minister between the three States, the 
basin States: Andhra Pradesh, Karnataka 
and Maharashtra. Tbe main concem at 
that point of time was the provision of 
drinking water supply to Madra~. That 
was the main consid~ratjon when the'1976 
agreement came into being. I don't think 
from the record as available regarding the 
agreement of 1976 tbat at any time the 
question of irrigation was considered; it 
was simple and pure agreement in order to 
provide wat er to Madras. The concerned 
components with reference to this aspect 
were considered and provided in tbe agree-
ment. Naturally, all the three States 
alreed to give 5 TMC each, total 1 S TMC 
for this purpose and tben as to bow this 
could be done was furtber considered. 
Then came the J977 agreement. The 1977 
agreement also between tbe three States 
and also Tamil Nadu being a party says, 
yes, we agree .to give this water 10 
Madras city, but it will be from Srisalam 
Reservoir which will be taken in open 
channels and so much water, 15 TMC~ 
the capacity of the channel will be so 
much and it will be taken to the border of 
Tamilnadu. This agreement came into 
being by the concerned officials of the 
Stat e Governments including the Secretary 
of the Ministry of Irrigation, at the Centre. 
The concerned States ratified this agree-
ment except Andhra Pradesh, who said, 
"No, nobody can dictate terms on our right 
to utilize water for irrigation purposes, 
yes, we do agree to providing water to 
Madras City, but our autbority includinl 
making use of "ater for irrigation purpose 
or for any other use, notody can chaIJenge 
or put any condition/' So. subject to this, 
Andhra Pradesh also ratified this alre~ 
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ment. Now, a q uostion comes up as to 
wbat js the legal position of this agreement? 
It bad been ratified by Andhra Pradesh on 
a c'ondition, What is its legal effect? I do 
Dot want to go into it; and the main problem 
started tben. Andhra Pradesh was very 
keen to utilize tbis water for irrigation. 
purpose but this is to be done within the 
award of Bachawat Committee. Andhra 
having taken a stand that as we have the 
right to utilize water •.•.. 

AN HON. MEMBER: Surplus! 

SHRI B. SHANKARANAND : Not 
surpJus; I am coming to that. Andhra says 
surplus water, but the Bachawat Committee 
does not refer to the word 'surplus' it 
I8YS •••••• 

(Interruptions) 

SHRI E. AYYAPU REDDY: Absurd. 
(Interruptions) You are misleading the 
House. 

SHRI M. RAGHUMA REDDY: You 
are misleading the House. We are very 
sorry to say this. (Interruptions) 

SHRI E. AYYAPU REDDY: You are 
purposely mislead ing the House. 

( Interruptions) 

SHRI M. RAGHUMA REnDY: You 
are misleading the House. (Interruptions) 

MR. SPEAKER: If you have got any 
objection' to it, you can refer the matter 
to me. 

( Interruptions) 

MR. SPEAKER: We can get you a 
clarification. 

(lnt"ruptions) 

MR. SPEAKER : I can only ask him 
to clarify. 

(Interruptions) 

SHRI M. RAGHUMA REDDY : He is 
milleadiDI tbe House, We havo to poiDt 
out. 

SHRI S. JAtPAL REDDY : He i. 
misinteryretina the a ward. 

MR. SPEAKER: You can come under 
11 S. Sit down. 

(Interruptions) 

. MR. SPEAKER: We can allow. We 
have done it before. We can do it alain. 
You can raise any question. You can refer 
it to me. Yes, pI ea se ? (Interruptions) 

MR. ~PE'AKER : It is all right. Please 
sit down. 

SHRI M. RAGHUMA REDDY: I 
want to point out ..... (lnttri·uptions) 

MR. SPEAKER : Pl ease sit down 
now. 

SHRI S. JATPAL REDDY: The hone 
Minister is partial. 

SHRI M. RAGHUMA REDDY: Let 
me point Ouf •••• (Interrup'lons) 

MR. SPE AKER : Why do you not sit 
down. Sit down. 

( Inttrruptions) 

SHR{ M. RAGHUMA REDDY: This 
is not proper. 

( Interruptions) 

MR. SPEAKER ~ What is proper, Or 
not proper, is one's own opinion.. but we 
have to discern what the facts are and we 
can only .....• 

SHRI E. AYYAPU REDDY: We caD. 
not interpret a judicial decision. 

MR. SPEAKER: He bas to lay accor. 
ding to b is ()pinion. But you Can chaJJeDle 
his opinion. 

SHRI S. JAIPAL REDDY: Be CaDDot 
miSinterpret the Bachawat Award lite that. 

( Intlrruptlo1t.,) 
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SHRI V. KISHORE CHANDRA S. 
DEO : He is misquoting the agreement. 

(Interruptions) 

SHRI M. RAGHUMA REDDY: What 
I am saying is, (In,erruption~) 

MR. SPEAKER: 'Will you take your 
seat, Mr. Ragbuma Reddy? I sa}, you 
can challenge it. You have a right to do it. 
Why are you making this? But you have 
got every right to do it. You cannot check 
everything in the House like that. I am not 
stopping you. 

SHRI S. JAIPAL REDDY 
misquotina. 

He b 

MR. SPEAKER : Tha,t is your opinion. 

SH~I M. RAGH£J\1A REDDY; It is 
not proper on his part. 

SHRI S. JAIPAL REDDY It ;s 
contrary to the decision. 

MR. SPEAKER: That is your opinion. 

SHRI C. M\DHAV REDDY: I rajse 
point of order. (ltzfterrupt;ons) 

MR. SPEAKER: You are welcome to 
live a Dotice under 115. 

SHRI C. MADH;\V REDDY : He is 
m~king a statement which is not correct. 

MR. SPEAKER: I cannot mak e it 
according to your wishes. He has to 
answer the question. 

(Interrupti ons) 

MR. SPEAKER: There is a ~imple 
question that the Minister has to answer a 
question. And in that answer, if he makes 
somothinl which is wrong, according to 
your wisb or point of view, you can refer 
it to mo. We cannot ask: him now. We can 
alk for a discussion. No problem. But you 
caDnot check him like tbis. I cannot 10 
acoordiDJJ to your wisbe~. 

SHRI V. KlSHORB CHANDRA S. 
PiO : Kiadl, wilJ 10u.~ .•• (lnl."rll/llitNU) 

MR. SPEAKER: This is nothing. 

SHRI v. KISHORE CHANDRA S. 
DEO : Please listen to us, Sir. 

MR. SPEAKER: There is no point of 
order during Question Hour. 

SHRI V. KISHORE CHANDRA S. 
D EO : I am Dot raisins a point of order. 
(Interruptions) 

MR. SPEAKER: You "are ordering. 

( Interruptions) 

MR. SPEAKER: You have wanted 
much of my time. 

SHRI V. KISHORE CHANDRA S. 
DEO : We are not contesting what you 
say. All that we are saying is that when a 
Minister replies to a question and he refers 
to a particular Award be cannot misquote 
from there. 

MR. SPEAKER : You can refer it to 
me. 

SHRI V. KISHORB CHANDRA S. 
DBO : But we bave a right to point out. 

MR. SPEAKER: You C'1n r ef~r it to 
me under 115. You can refer it to me. 
You have a right. You have the right to 
do. You can challenge. You can do it. 
You can chall enge it. 

(Interrupti ons ) 

MR. SPEAKER : Mr. Venkat esh, i. 
this the way the House is run? You are 
an able Parliamentarian. What are you 
doing? 

DR. V. VENKATESH: I want bim to 
an~wer. 

(Interruptions 

MR. SPEAKER; I am tryins to tnak, 
him answer. 
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[Translation ] 

SHRI V. TULSIRAM: ~{r. Speaker, 
Sir, you see to it •••••• 

(lnterfuptiom) 

MR. SPEAKER: No question of 
seeing. 

•..... ( [nter'uptions) 

SHRI V. TULSIRAM : It will not 
help if you get annoyed like this. It ;s the 
question of water .. ~ ..... (Inler'liPtions) 

MR. SPEAKER: This is what I am 
teiling you that you have a right and you 
can cha II eng e it. 

SHRI V. TULSIRAM: You allow a 
discussion. 

MR. SPEAK ER : When did I refuse ? 
You give in writing. 

SHRI V. TULSIRAM: You are very 
kind. Telugu and Karnataka need your 
help •. ... (Inter uptions) 

MR. SPEAKER: When did I refuse? 

(English) 

We can allow a half~an·hour di&cussion 
on this. 

[Translat ion] 

What is there in it? No problem .... 
What is the· dispute about. You speak out 
wbat you want to say. If be feels that he 
h~s said something wrong he will admit it; 
if you feel that what he has said is right, 
you admit it. 

'[English] 

SHR[ B. SHANKARANAND : Let me 
make it clear to the hon.· Members from 
Andhra Pr3desh that I am equally concern-
ed with the interest of Andbra Pradesh in 
this case. Let there be no doubt c;>r fear 
in the minds of the hone Members especia-
lly (rom Aodbra Pradesh tba.t the Contre is 
,oiOI to nelloct the iatere,t or any Stato 
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including Andhra Pradesh. If tbey \lbLlJd 
have Just listened to me a little more, they 
would have come to the conclusion that 
the Centre is also equally interested in 
Andhra Pradesh. But they just exhausted 
their patience. 

[ Translation] 

SHRI V. TULSIRAM·: We have" 
understood you and do not want to under-
stand you any more. Had we prayed to 
Lord Shankar, he would have blessed us as 
he is very kind. But you" are very difficult; " 
you have bed up TeJugu Ganga for such 
a long time. 

[EnglishJ 

SHRI B. SHANKARANAND: May I 
appeal to the hone Members from Andhra 
Pradesh not to argue the case adversely 
and lose a good case? 

SHRI C. MADHAV REDDI : It is 
already lost. 

SHRI B. SHANKARANAND : It is in 
your hands. 

I said that it should not be taken that I 
am imp=>sing something of my own. I am 

. merely stating the facts and with referen~e 
to the facts I stated something which was 
written in the award itself. 

For the "benefit of the hone Members 
and you, Sir, I quote from Chapt er VII 
Clause V sub Clause (c) On page 52 of the 
Report of the Tribunal : 

"The State of Andhra Pradesh 
wilj be at liberty to use in any 
water year tbe remaininng \\later 
that may be flowing in tbe 
river K.rishna but thereby it 
shall not acquire any right what-
soever to use in any water year 
nor be deemed to bave been allo .. 
cated in any water year, water of 
the river Krishna in excess of the 
quantity specified. U 

(In(~rruplions) 

MR. SPEAKER. : You can ask a di .. 
cUI.foD OD thi,. 
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fHRI B. SHANKARANAND : May I 
appeal to the hone Members not to be im-
patient on this? I am merely quoting. I 
did not jntroduce any meaning of mine. 
I just read the provision. Now you are 
interpreting it. I am not interpreting it. 

AN HON. MEMBER : It is flowing to 
the sea. 

SHRI B. SHANKARANAND : It is in 
the interest of the country to utilise the 
water that is flowing to the sea. I agree 
with the hon. Members that t his nation 
cannot afford to wast e water which is 
scarce and precious. If water is flowing to 
the Sea without being used, we must make 
use of it ••.• (lllferruption). 

SHRI V. SOBHANADREESWARA 
ROA : That is wha~ we are doing. 

SHRI B. SHANKARANAND : That is 
what I am sayir g and you are not pre-
pared to Hston to me .. II (lnlerruptinn) 

MR. SPEAKr.R : Again you are speak. 
ing. 

SHRI B. SHANKI\RANAND : This 
c~nnot be done unless the Chief Ministers 
of aU the three States CJrne together to 
resolve the differences. 

MR. ,SPEAKER : ~iext question now ... 

(Irz'erruption,s) 

MR. SPEAKER : I have al ready ad-
mitted it for disc:Jssion .... 

(lnte rruption) 

SHRI E. AYYAPU REDDY: Sir, you 
have not given us even a single opportunity 
to ask a supplementary .... (Interruption). 

MR. SPEAKER: I have given you a 
full discussion~ I have allowed you a 
discussion on it. What else do you want? 

SHRI 'AMAL DATTA: You should 
not lose your temper like this, Sir. 

MR. SPEAKER: This is unnecessary. 
SometbiDI should be don'e. I have to make 

it heard. That is all. It is for you. I 
am not getting it for royself. You have 
demanded it. 

[Translation] 

Even otherwise, I have bad tbreat 
tOday but you are forcing me to spe.ak aDd 
it may go wone. 

[English] 

Seizure of rare Idols in Mathura 

*248. SHRI SUBHASH YADAV 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether rare idols worth Rs. 1 
crore were seized during raids in Mathura 
during the last week of October, 1985; 

(b) if so, the details thereof; and 

(c) the action taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATJON AND 
CULTURE (SHRIMATI SUSIIILA 
ttOHATGI) : (a) State Police have reper-
ted that following a raid on a house in 
Mathura on 27/ 10/1985 they seized some 
statues, the value of ,which has still to be 
asses~ed. 

(b) The seized objects which are in 
police cu~tody are said to include stone 
sculptures and terracotta figures. Detailed 
inventory has yet to be prepared. 

(c) The Police have registered a case 
against the accused. 

[ Tran~/ation) 

SHRI SUBHASH YADAV: With 
regard to tbe replY given by the hone 
Minister, I want to State that be has not 
categorically said in his reply whether any-
body bas been arrest ed or not. I want to 
bring to his notice that thi~ is a, highly 
organised l!nB and, I think, his Mini~try 
is not taking this matter seriously, because 
it is now more than a month sinc:e this 
seimr. was made, but tho val ue of the 


